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Petition(s) for Special Leave to Appeal (O....... /2015
(CC No. 20099/ 2015)

(Arising out of inmpugned final judgnment and order dated 14/11/2013
in CMAP No. 33826/2012,09/07/2015 in CVMRA No. 336849/2014 passed by
the H gh Court O Judicature at All ahabad)

M S. DESI GNARCH | NFRASTRUCTURE PVT. LTD. AND ANR Petitioner(s)
VERSUS

VI CE CHAI RVAN, GHAZI ABAD DEVELOPMENT AUTHORI TY & ORS. Respondent (s)
(Wth appln. (s) for c/delay in filing SLP and office report)

Date : 20/11/2015 This petition was called on for hearing today.

CORAM

HON BLE MR. JUSTICE ANIL R DAVE

HON BLE MR JUSTI CE ADARSH KUMAR GOEL
For Petitioner(s) K. K. Venugopal , Sr. Adv.
R P. Bhatt, Sr. Adv.
Rakesh Kumar, Adv.
Bi pi n Kumar, Adv.
Chettan Dutt, Adv.
Pr abhat Kaushi k, Adv.

SSS5sS

For Respondent (s)

UPON hearing the counsel the Court made the follow ng
ORDER

Del ay condoned.
| ssue notice on t he application for condonati on of
delay, on interimrelief and on the special |eave petition,
t hrough speed post, returnable on 4th January, 2016.
Tag with S.L.P. (G vil) No. 22922/2014.
Permi ssion to file additional docunents is granted.
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(Anita Ml hotra) (Sneh Bal a Mehra)
Court Master Assi stant Regi strar



